ITEM NO.2

COURT NO.6 SECTION XI

SUPREME COURT OF INDTIA

RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).34253/2017

(Arising out of impugned final judgment and order dated 22-09-2017
in FA No.309/2015 passed by the High Court Of Judicature At

Allahabad)

JAGAT GURU SHANKARCHARYA JYOTISHPEETH

P.S.S.N. SARASWATI

Petitioner(s)

VERSUS

SWAMI VASUDEVANAND SARASWATI DISCIPLE OF

S.H.N. SARASWATI

Respondent(s)

(with appln.(s) for exemption from filing c/c of the impugned
judgment, exemption from filing 0.T. and permission to file
lengthy list of dates)

WITH

SLP(C) No.36949/2017 (XI)

Date : 14-11-2018 This petition was called on for hearing today.

CORAM

HON'BLE MR. JUSTICE ARUN MISHRA
HON'BLE MR. JUSTICE VINEET SARAN

For Petitioner(s)
in SLP(C)34253

& resp. in SLP
36949

For Respondent(s)
& petr. in

in SLP(C)36949

& resp. in SLP
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2.

UPON hearing the counsel the Court made the following
ORDER

List on 28.11.2018, as prayed.

(Jagdish Chander) (Sarita Purohit)
Branch Officer AR-cum-PS



		2018-11-15T10:56:59+0530
	SARITA PUROHIT




